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Model Bill for Sales 'fax 

3444. SHRI S. B. SIDNAL: Will the 
Minister of FINANCE be pleased to 
state: 

(a) whether Government propose to 
draft a model Bill for Sales Tax to 

ensure uniformity of taxation anJ con-' 
venience to the public; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SfIRI 
SAWAI SINGH SISODIA): (a) and (b). 
The Chief Ministers' Conference or! 
Sales Tax held in New Delhi 0"1 the 
16th and 17th September, 1980 had 
adopted a resolution recommending, 
iTlter-alia, that the Law Commission be 
requested to undertake on a high pri-
ori ty basis the drafting of:1 model 
Sales Tax law for consideration by 
the States. 

As the reconstitution of the Law 
Commission is presently under consi-
deration, it is proposed to t'equest the 
Commission to take up on a high pri-
ority basis the drafting of a model 
sales tax law as recommendp.d by the 
Conference, as SOOn as the reconstitu-
ted Commission formally ·comes into 
existence.' .. ~ ' .. ,': ~  ' .. 

Amount owed by Sick Companies to 
Public Sector Banks 

3445. SHRI R. PRABHU: Will the 
Minister of FINANCE be r,>leascd to 
state: 

(a) whether it is a fact that feveral 
sick companies owe more than rupee 
one crore each to the public sector 
banks; 

(b) if so, the total number of such 
companies and the total amQl mt they . 
owe to the Government; 

(c) of these companies how many 
owe to Govemment morE." 1han Rs. five 
crores; 

(d) the names cjf such ~o panie  

owing more than Rs. 5 crores and the-
amount owed by each of them; and 

(e) whether Government propose to 
take any stringent measures to en. 
force the repayment such as appoint. 
ment of Government Directors on the 
Board, investigation or inspection of 
these companies? 
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THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI 
MAGANBHAI BAROT): (a) to (c). As 
per the latest information available 
with t ~~ Reserve Bank of India, as on 
31-12-1979, the outstanding advances 
of public sector banks to 357 sick in-
dustrjal units enjoying bank credit of 
Rs. 1 cr(lre and above, amounted to Rs. 
1094.28 (:rores. Out of these, the:-e were 
49 sick industrial units enjoying bank 
credit of more than Rs. 5 crares each. 

(d) In accordance with the practices 
and usages customary among the bank-
ers and also in conformity with provi-
sion of the statutegoverniLlg the n3.-
tionalised banks, in:ormation relating 
to indh-idual constituents of the banks 
cannot be divulged and as such the 
names of sick units enjoying bank cre-
dit exceeding Rs. 5 crores cannot be 
disclosed. 

(e) Banks make all possiJble efforts 
to ensure the ti!.?ely payment of dues 
through on tan~ follow-up, ill'::rease 
in the frequency of periodical inspec-
tions, frequent personal discussiC'7ls 
with the promoters/chiel exe('utives of 
the defaulting concerns, etc. In deserv-
ing and io~)le cases on detailed eXDmi-
nation of requests from the assisted 
companies rescheduling of 10311 instal-
ments and interest payment is permit-
ted. In regard to sick units after detai-
led examination. rehabilitation progra-
mmes are drawn up in suitable cases. 
In appropriate cases, banks resort to 
recall of advances, enforcement of sec-
urities and legal remedies. Ba':1ks also 
appoint Directors on the Boards -of assi-
sted industrial units with a view to 
maintain a close watch over theh affa-
irs. 

TIseo Slowing down production of 
coking coal from captive mines 

:3446. SHRI K. K. TIWARI: Will the 
Minister of STEEL AND MINES be 
pleas-ed to state: 

(a) whether TISeO is slowing dow:l 
and reducing production of cooking coal 
form its Captive Coal Mines in order to 
C'onSf:'t've its co;!1 reserves; 

(b) whether TISeO is sitting over 30 
per cent of total prime coking coal re-
serves of the country; 

(c) whether TISCO is producing on]y 
70 per cent of its cOking coal consum-
ption and drawing upon coal India's 
production meant for public sector steel 
plants; 

(d) whether coking coal costing four 
times the price of our own Coal is being 
imported for Public Sector steel plants 
in order to cO:1tinue supply of Public 
Sector coal to TISeO; 

(e) whether TISeO Captive Coal 
Mines were not nationalised on the 
ground that TISeo would produce its 
complete requirements of coking coal; 
and 

(f) if so, what !1Iteps Government pro-
pose to take against the TISCO in view 
of great scracity of cokbg coal in the 
country and its censequent import in--
volving huge foreign exhange reser-
ves? 

THE MINISTER OF COMMERCE 
AND STEEL AND MINES (SHRI 
PRANAB KUMAR MUKHERJEE): 
(a) Due to inadequate suply of power 
in the eastern region of the country 
during the first six months of the cur-
rent year, production of coal was ad-
veresly affected in the mines of TISCO 
as well as those of BCCL. The Gov-
ernment, however, are not aware nor 
have any reason to believe that 
TISeO is deliberately slowing down 
and reducing production of coking 
coal from its captive coal mines in 
Jharia Coal belt in order to cOnserve 
its coal. 

(b) The total reserves of cooking coal, 
according to one report, a're estimated 
at 5,600 million tonnes upto a depth of 
600 metres. The rese'rves in the lease-
hold. areas of TISCO are being verified 
by the Depa-rtme:1t of Coal from the 
Geological Survey of India. However, 
according to TISCO their proven re-
serves of prime coking coal are 306 
miIlion tonnes and based on above 
figures TIS CO's share of reserves does 
not come to 30 per cent. 

(c) It is true that TISCO draws subs-
tantial quantity of washed a:1d direct 
feed coking coal from C. I. L. sources. 




